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ORDERS OF THE TRIBUNAL 

)rder dated; 10.02.06 

A Memo dated 25.01.06 has been fi1 

to withtraw this C:15e, as the sa:ie is not 

maintainable. None apoears for the Applicant 

the Applicaat is present to press this 

prayer for withdrawal. The signature on th 

memo do not ta fly with the signature give n 

in the vakalathanana filed on 12.04.05. In 

the said cfrcstanc, no orders can be 

oassed on this memo dated 23.01.06. The 

matter may be called for hear lrl:. 

A c 03y of this order 'be se nt to the 

Applicant in the adress given in the i':jnal 

Application requizing him to appear and  

prosecue this case for 

Call this matter on 03.03.06 in the 

warning list for hearing. 	
C 
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Order ddted. 10 .03.06 

Hearo Mr, G. Charya, Ld. Counsel apparn 
for the applicant and a lso(thC applicant Shri 
Priya I anjan Sethi1who is preetit in aerson) 
ann Shri U.B. Mohapatra, La, Sr. StanCl Ing Counsel. 
eearing for the Respondents, By filing a 
Memo clt.10.03.06 the applicant has preyed to 
withdraw this case inorder to approach the 
kFon'ble High Court of 3ri;sa in a Urit Petitior, 

Since the alicrt'has expressed his 

desire to withiraw this c ace is hereby permitted 
1 

to d -o/and)accordingly)this O.A stand.s 

disniissed being witiirawn. 
Send Copies of this order to the applicant 

and to the Respondents and free c pies of this 
order be given t; the Counsels appearing for 
both the parties 
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